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over the papers to him immediately. 
There is an attempt to doctor the 
post-mortem report and to influence 
the forensic report also. It is a seri- 
ous charge made by her relatives, her 
colleagues and the association. Mr. 
Arif Mohammad Khan, Minister of 
2ivll Aviation, should take up the 
matter immediately with the Delhi Po- 
lice authoritits and also the Civil Avi- 
ation authorities so that the inquiry 
is not hushed up and the real culprit 
is taken to task. 

SKRIMATI JAYANTHI NATARA- 
JAN (Tamil Nadu); Madam, I want 
to associate myself with this Special 
Mention and request the Minister 
to look into it. Every time this hap. 
pens with some woman, immediately 
they say that she was having an 
affair or that she had a had character. 
This is. the kind of way these atro- 
cities <get suppressed. Therefore, I 
would also like to join Mr. Dipen 
Ghosh in calling upon the Minister of 
Civil Aviation to look into the mat- 
ter in great detail and see that justice 
is done. 

THE DEPUTY CHAIRMAN: Look 
into -the matter, Mr. Minister. 

THE MINISTER OF ENERGY 
WITH ADDITIONAL CHARGE OF 
THE MINISTRY OF CIVIL AVIA- 
TION (SHRI ARIF MOHD. KHAN); 
Madam I will take it up with my 
colleague, the Home Minister. There 
is no. question of allowing anybody to 
hush up the matter.  .. 
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I. RESOLUTION SEEKING AP- 
PROVAL OF PRESIDENT'S 
PROCLAMATION UNDER ARTI- 
CLE 356 IN RELATION TO 
JAMMU & KASHMIR, 

II. STATUTORY RESOLUTION SEEK- 
ING DISAPPROVAL OF ABM- 
ED FORCES (JAMMU & KASH- 
MIR)   SPECIAL POWERS  ORDI- 
NANCE, 1990; AND 

 THE ARMED FORCES (JAMMU 
& KASHMR) SPECIAL POWERS 
BILL, 1990^-Contd. 

THE DEPUTY CHAIRMAN; Now, ' 
we will take up further discussion on 
the  Statutory Resolutions and      the 
Armed Forces (Jammui and Kashmir) 
Special Powers Bill^.... 

AN HON. MEMBERS: Where is the, ' 
Minister? 

THE DEPUTY CHAIRMAN: He is 
not  here. Mr. Arif Mohd. Khan; will 
be in his place taking the notes. Shri 
S. S. Ahluwalia to continue..  ... 

 

"Under-trials shall. be-safeguard., 
ed from harassment, institutions of. 
Executive Magistrates wherever 
they exist shall be dispensed, with. 
The UN Convention against, torture 
and those relating to. prisoners and 
refugees shall be ratified -and ad-  
opted. Suitable prison reforms will 
be undertaken on a ' systematic 
basis. " 



257Resolution Seeking [29 AUG. 1990]     Approval of President's    258 
Proclamation Under Article 356 

in Relation to J&K 

 



259 Resolution Seeking [ RAJYA SABHA ]     Approval of President's 260 
Proclamation Under Article 356 

in Relation to J&K 

 



261 Resolution Seeking [ 29 AUG. 1990 J      Approval of President's 262 
Proclamation Under Article 356 

in Relation to J&K  

SHRJ SHABBIR AHAMAD SALA- 
RIA (Jammu and Kashmir); Neither 
the Home Minister nor the Minister 
of State for Home Affairs, nor the 
Leader of the House is present in 
the House.   

THE DEPUTY CHAIRMAN; The 
Minister of State for Home Affairs 
has gone for a meeting. He request- 
ed me that till he is not  there Mr. 
Arif Mohd. Khan will take the notes. 

THE DEPUTY CHAIRMAN: He 
will take the notes. 

SHRI SHABBIR AHMAD SALA. 
RIA: Mr. Arif Mohd. Khan is not 
aware of the details of the Home 
Ministry. It is for the Home Minister 
to take notes. You will kindly realise 
the importance of the matter. 

THE DEPUTY CHAIRMAN; Your 
sentiments  have  been  conveyed. I    J 

will ask the Minister for Parliament- 
ary Affairs to inform the Home Min- 
ister and the Minister of State for 
Home Affairs to come. 

SHRi GHULAM NABI AZAD 
(Maharashtra); Madam, we have all 
respect for Mr. Arif Mohd. Khan, but 
this is a very important Bill which 
is being  discussed in this House. 

SHRI SHABBIR AHMAD SALA- 
RIA; This is not a matter to be taken 
so lightly. 

THE DEPUTY CHAIRMAN: Mes- 
sage has gone. He has sent the mes- 
sage. I will also request the Secreta- 
riat to inform the Minister of State 
for Home Affairs to be here. 

 


